
IN THE CE1CRAL ADMINISTRATIVE TRIBUNAL ; AD BENCH 

AT HYDRAB?D 

OA No. 198/92 

Date of judgernent: 10-2-93. 

Between 

Cherukuri Udya Lakshmi. 	 Applicant 
And 

General Manager, South Central 
Railway, Rail Nilayam, 
Secunderabad, 

Chief Personnel Officer, 
South Central Railway, 
Rail Nilayam, Secunderabad. 

Deputy Chief Mechanical Engineer, 
Guntapalli Wagan Workshop, 
South Central Railway, 
Mylavaram Taluq, Krishna Dist. 	Respondents 

COUNSEL FOR THE APPLICANT 	 Shri T.L.N. Chary 

COUNSEL FOR THE RESPONDENTS 	
Shri D. Frandis Paul 

CORAM 

Hon'ble Shri V. Neeladri Rao, Vice-Chajrm.3n 

Hon'ble Shri R. Balasubramanjan, Member (Admn.) 

(Judgement of the division bench as delivered by Shri 

V. Neeladrj Rao, Vice-Chairman) 

The applicant's paternal grand-faterj5 Shri 

Cli. Rarnajah. 	Land to the extent of 87 cents in 

RS 82/5 in Guntapal].j was ratquirea by the RaIlways in 

1974. As per the Railway Board's letter. No. EE(WG/II/ 

/ 
	

32/RC-1/e5 dated 21-12-82/1_1..83, the scheme provides 

to one member of thefamilyof the person displaced 	( '- 

job in the Railways in Group C or Group D cadre 

-/-.. ..2 



subject to the condition that the member is having 

requisite qualifications. Another condition stipulated 

therein is th1t the lob will be provided to the son, 

daughter, wife or ward of thepersOn whose land was 

acquired besides himself. It. does not referto the 

grand daughter. Hence it isjrncted by the learned 

counsel for, the respondóits that the applicant even 

though she is having the requisite. qualific.tiOns, 

is not eligible for the job under the scheme 

referred to.. But the learned counsel for the appli- 
a 

cant subj'itted that as it is/relief rehabilitation and 
V 

welfare measureLwhen there is no other member in the 

family who is eligible for the job, even the grand 

daughter becomes eligible. We feel that the said 

condition is not peittcd. It may be noted that 

even the husband is not referred to when it is a 

case where the land is acquired from the woman member 

of the family. Instead of referring to spouse it is 

specifically mentioned as wife. 'So wefeel M-that& OZ 

contextt it is not just and proper to hold that 

'the daughter or son includes grand dauqhter or grandson 
r 	---- 	 - 

 

-- 

S—  thseheme Hence this OA is dismissed with no costs. 

•. 

(v. Neeladri flao) 	' 	 (R. Ba1asubramnian) 
vice-Chainian 	. . 	 member (Adm.) 

(Dictated in the open court) 

Dated 10th February, 1993. 	. 
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